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15.307 	 This Contempt Petition has beei 

flied for non conipliance of the order dated. 

13.7.2006 passed by this Tribunal in 

4 	 o.A.318/05. The operativo portion of the 

nid order is quoted below: 

In the thrcuinstances, the 
impugned order Anncure-W 

L&,~U tvA 	 dated 7.10.2004, so far as the 

L 	
applicants are concerned, will 

0 

 
not stand in its 1egs 

	

{j t3\-&L 	 Therefore, the order is set 
a aide to that extent. It is 

• 	

. 	
further directed that since the 
earlier order dated 9.11.2000 
(annexare-il) is still govering 

t__ci_____ c-'. 	iu •' I-I  

I 	 uiue, the applicants are 
• 	 entitled. to get  the said 

	

I 	 allowance as per the said 
• 	

• 	 order. The recovery made, if 
any, and the benefit of the 
said. order will be restored 

-- 	 (without interest)." 

4 	jsic 	f't$ 

I 
! • 	 Since this being the first time notice 

may be issued to the respondents with a 

• - 
	 direction to make submission whether the 
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Nb4r. 	 orders of this Tribunal has been comphed 

	

M e 	
with or not on the next date. 

C 	
Post on 27.4.07 for ord. 
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27.4.2007 Present:. The Hon'ble Mr.G.Shanthapa 

Member(J) 

The Hon'ble Mr.G.Ray, Member (A). 

O'N  tmI - 	 Mr ,  Mazumdar, learned counsel for (jthe' 

(UA . '. .. petiboners is present. Mr.G.Baishya, learned. 

Sr C G S C submits that he has received 

Wakalatnania... today. He is permitted Ito file it 

TFT . .. before the Registry. He sought for son]e time to 

get instruction regarding compliance and also to 

/VA- hJ 	 file Affidavit. Registry is direcied fo hów the 

a 	 . 	correct names of the petitioners in the cause list 

Callthecaeonl3.O6.2007. 

c 72 
Member (A) 	. 	 /1 Member, (J) 

à1t v 	tvw' 	/bb/ 	. 	. 	.. 	V 

• `tz T 13.6.2007 Mr.G.Baishya, learned Sr. Q...G.S.C; 

wanted further time to file affidavit. ijt the 

cas be . posted after three weeksJ It is 
I  made clear that if the same is not filed and 

orders of this Tribunal is not complied 

with, contempt notice will be issued to the 

 
IAN 

alleged contemners/rondents. 

via.. . 	. 	Post on 03.07.2007. 

Vice-Chairman 
Ibbi 	 H 
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3.7.2007 Mr.R.Mazumdar, learned counsel for 

the Petitioners submitted that substantial 

compliance of the order dated 13.7.2006 

passed in O.A.318/2005 has been made by 

the Respondents/alleged contemners. 

Mr.G.Baishya, learned Sr. C.G.S.C. for the 

alleged óontermners also endorsed the 

same. 

Therefore, I am of the view that the 

C.P. will not stand and is liable to be 

dismissed. Accordingly, the C.P. is 

dismissed. 

However, liberty is granted to the 

Applicant to agitate in the appropriate 

forum for further grievances, if any. 

Vice-Chairman 

Ibbi 
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IN THE CENTRAL ADMIMSTRATV]tj,. 

MJWAHATLBENCH 

CONTM PETITION (CPL)NO 	/2007 

IN 

ORIGINAL APLICATION NO 318/2005 

IN THE MATTER OF: 

A petition under section 17 of the 

Administrative Tribunal Act. 1985 read 

with the Contempt of Courts Act 1971 

praying, for punithrnent of the 

Contemnors/ respondents No. I and 2 

for willful non-ompliance of the order 

dated . 13th day of July 2006 passed by 

the HDnble Tribunal in Original 

Application no 318/ 2005 

-AND- 

IN THE MATTER OF 

'." 0AN0318/2005 

Smt. S Medhaboti and others 

-'Is- 

Union of India and others 

FRUM 

IN THE. MATTER OF 

Ms * Sushaxria, 
Force no.811570033 

Ranjta Tudu Sona, 
Force no 832100203 
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Kalyanee Bhowrnic. 
Force no 84210081 

4: 	'Sugaria Doral Samy, 
Force no 892070014 

Silviamma, 
Force no 872070055 

Sheela, 
Force no 861520134 

Asha How,. 
Force no 881560024 

(All the above are serving as non-
combatised Nursing personnel in Base 
hospital III, Group Center Guwahati, 
Central Reserve Police Fofe.) 

APPLICANTS 

Dr. Kulbhushan 

Director (Medical) Directorate General, 

CRPF, East Block, 10, R.K. Puram New 

Deihi, 110066 

)ATADHWAG,R 

The Director (PF), Ministry of Home 

Affairs Government of India, New 

Delhi. 

Respondents / Contemnors. 

The humble application of the 
• 	 applicants above -named 

Most resoectfüliy Sheweth: 
I 

-J 



1. That the applicants above named along with other non-

combatised hospital staff of the Central Reserve Police Force 

had approached this Hon'ble Tribunal vide OA no 318/ 2005, 

challenging the order dated 07-10-2004 passed by the 

Director (Police/Finance), Government of India, Ministry of 

Home Affairs, by which the nursing allowance of Ni.irsing 

personnel of the Central Reserve Police Force was revised on a 

wrong and illegal basis and also challenging the orders dated 

06-10-2005 and 20-10-2005 by which recovery was sought to 

be made from the pay of the applicants. The applicants had 

inter alia prayed for the following relief: 

"8.1 	Set aside and quaeh the impugned order No. 11, 

2701216199-1 dated 7th  October 2004 paed by the 

Director (Police/Finance), Government of 1ndia, Mini..tnj of 

Home Affthr5 and also order No. 11-27012161216199- PF 

1111 dated 6th  OctOber 20O5 and orderNo. A-I I-2005/MED: 

11 MHA) dated 20/10105; and 

8.2 	Direct the repondent5 to continue to pay the 

nurthig allowances to the applicnt5 @ R. 16001- per 

month aper orders dated 9-112000 and 10-11-2000; and 

8.3 Grant the ct of this application in favour of the 

app ticant5 and again.t the repondent5; and 

8.4 	To grant such farther or other reliefs as this  

Honble Tribunal may deem fit, proper and neceanj in the 

mtere5t5 ofjutice and in the circum,itance5 of the case." 



2.. That upon perusal. of pleadings, upon hearing the Id. 

-. 

. . Counsel for the parties and upon consideration of the matter 

had held that the order dated 0710:2004, so far as the 

applicants were concerned, would not stand on its legs.. 

Therefore, the ordei was set aside to that extent. Further it 

was held that the applicants would be entitled to get the 

- nursing care allowance as per order dated 09-11-2000 as it 

was still governing field and the respondents were directed to 
/ 

restore the recovery made, if any, and the benefit of the said 

order dated 09-11-2000 to the applicants. 

As certified 'copy of the order dated 13- 

• . 7-2006 passed by this }ion'ble Tribunal 

in OA no 318/ 2005 is annexed here'to 

as Annexure I. 

3. That the respondents/alleged conteinnors herein ought 

to have initiated immediate steps to. comply with the orders 

passed by this Hon'ble Pribunal so as to restore the benefits 

of the order dated 09-11-2000, which had granted the 

payment of Nursing allowance to the nursing personnel in the 

Central Reserve Police Force on the scale admissible to 

Central Health Services Nursing personnel i.e. at the rate of 

Rs. 1600/ - per month with effect from 15-7-1998. however, it 

is stated herein that the respondents have willfully disobeyed 

the order of this Hon'ble Tribunal and instead of granting the, 



I 	
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• 	 .. Nt 

'I 	• 	 I. 	 • 	•. 

nursing allowance at the rate of Rs 1600/ - per moL.th to the 

applicants as per order dated 09-1 1-20O0. are granting the 

same at the rate of Rs, 300/ - only on the basis of the order 

dated 7-10-2004 which has aiready been quashed by this 

• 	 Hon'bie TribunaL 	The willful disregard/ disobedience of the 

• 	 respohdent 	to the order dated 13-7-2006 passed by this 

Horfble Tribunal in OA no 318/2005 is indicated in the 

• 	 thount of nursing allowance paid to the applicants after 

passing of the order, 	. 

4. 	That it would be pertinentmto mention here that more 

than 7 months have passed since this Honble Tribunal had 

passed the directions to the respondents but the respondents 

have, willfully abstained from initiating any steps to comply 

with the order/ obey the directions of this Horfble Court thus 

making themselves liable for punishment for committing the 

offence of the Contempt of the Honble Tribunal 

5 	That 	in 	view 	of 	the'. deliberate 	and 'wilthul 
J 	 .. 

• 	. 	 disregard/disobedience of the order dated 13-7-2005 passed 

by 	this 	Honble 	Tribunal 	in 	OA: no' 	318/2005;. the 



contemnors/respondents are liable to be punished by this 

Hon'ble Tribunal. For the same reason, the present case is fit 

enough for this Hon'ble Tribunal, to direct the 

• ,. contemnors/ respondents to. appear persoiial1y appear before 

this Hon'ble Tribunal to explain as to why they shall not be 

punished on the ground of committing the offence of 

Contempt of. Court. 

i 

6. That this application is filed bonafide and for the ends 

of justice. 

In' the premises aforesaid, it most 

respectfullyprayed bfore this Hon'ble 

Tribunal that Your .  Lordships may be 

pleased to admit this petition, and 

issue notices to the contemnors / 

- respondents to show cause as to why - 

they should not be held guilty,  of 

Contempt of Court and as to why tiey 

should not be punished under Section 

17 of the Administrative Tribunals Act, 

1985 read with the Contempt of Court 

Act 1971 and upon consideration of 

the causes shown, if any and upon 

perusal of records and upon hearing 
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the parties, be pleased to punish the 

• . conternnors / respondents for 

contempt of Court. and/or be pleased 

to bass . any other order j  orders or 

directions as this Hon'ble Tribunal may 

deem fit and properjn the facts and 

circumstances of the case - 

-AND- 

It is further prayed that this Honble 

Tribunal ipay, be graciously pleased to 

direct the forthwith implementation of 

order dated 13-7-2005 passed by.  this 

Hon'ble Court in OA no 318/2005. 

And for this act of kindness the applicants as in duty bound 

shall ever prays 

• 	 Draft charge -------- 



g 

DRAFT CHARGE 

The applicants are aggrieved by the willful and 

deliberate disregard / disobedience exhibited by the 

contemnors / respondents to the order dated 13-7-2006 

passed by, the l-Ion'ble Central Administrative Tribunal, 

Guwahati Bench in Original Application no 318/2005. The 

contemnors / respondents have wiflfuily disregarded the 

order aforesaid and as such are liable to be tried and 

punished under Section 17 of the Administrative Tribunals 

Act 1985 read with Contempt of Courts Act, 1971. 



AFFIDAVIT 

£.!r?flt. ........... 	aged about .1t years 	by 

religion Hindu, by profession Government Servant, presently 

posted at Composite Hospital, Group Centre, Central Reserve 

Police Force, Amerigog, Guwahati, do hereby solemnly affirm and 

state as follows: 

That I am one of the applicants in the present petition and 1 

have been authorized by the other applicants to swear this aflidaiAt 

on their behalf also. 

That I was one of the applicants in OA no 318/2005 out of 

which the present application has arisen and as such I am 

conversant with the facts and circumstances of the case. I am 

competent to swear this affidavit. 
4%  

That I state that the contents of paragraph 

	

. 	k. 	.4'..........................................Are true to best of my 

knowledge and belief, the contents of paragraph 

. .2 ..................................... are matters of records and 

the rest are my humble submission before this Hon'bel Tribunal. 

And I verify and sign the contents of this applicadon on this 

day of March 2007 at Guwahati. 

IDE NT WEED BY 
	

DEPONENT. 

44.J8.4 as 	
tPo'4 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
• S 	 ' GUWAHATI BENCH 

• 	Original ApPlictiQfl No. 318 of 2005. 

• 	Date of Order: This the 13thdayPfJUY. 2006.. 

The Honble Sri K.V. Sachidaflaflda1, Vjce-Chairmafl. 

	

• '1. 	SmtS..Medhab0b 
Forc.eNo.7 550115  

	

2. 	N.Jibofllnala 
Force No. 751560124 

	

3, 	Ms. Sushama 
Force No. 811570033 

Ranjta Tudu Sona 
Force No, 83210020 

Kalyanee BlWwmic 
•Forbe.No. 84210081 	 ,. 

• 6. 	Meera,PurLY  
FrnceNO 842100099 

7. 	Sugafla  Doral Sarny 
FoiceNO 892070014 

B 	SI1VI111 ma 
ForceNO.7207OOSS 

Sheela 
"O 	Force No 86th20134 

	

k0l, 	AshaHo10 
) Forc4N061560O24 

	

• 	 I, -  

\ 	
Wanklied e  

FO1'C 4  No. 62080022. 	 '• 	'.. 

sonnel in' 
(All- hc above are servrJ as noc.ornbath5ed Nursing .pei  
Base hospital III, Group Center Guwhati, Central Reser\e Pohic 

Force). Applicants 

Dy Advocal-,OsN4r. C. ChoudhurY, Mr R. Mazumdar, Mr I.. Gogoi. 

- Versus— 	• 	 • 	 S  

1. 	Union of India, represented by the 
Se,cretarY, Ministry of Home Affairs, -  

• 	New Delh. 	 S • 

	 •' • 	

• 



- r * 	2 

Union oF india, represented by the 
Director (PHS), Ministry of Health and Family Welfare, 

The Director (Medical) Dirctora té 
Genera!, CRPF, East Block 1  10., 
R.K. Purain 1  New Delhi - 110 066. 

The Director (Police and Finance) 
Ministry of Home Affairs 1 	S  
Govern in eñ5t: of India; New Delhi. 

Respondents. 

B) Adrocate Ms. Ti. Das, Addi. C.G.S.C. 

OBDER (O}AL) 

K.V. SACHIDANANDAN. (V.C.) 

• 	The application is made against the order dated 

07.10.2004 passed by the. Director (Police/Finance), Government of 

India, Ministry of Home Affairs, by which the nursing.aflowances of 

Nursing Personnel of the 	ntral Reserve -Police Force, has been 

revised 	n illegal wrong basis ad against the.. orders dated 

06.10.2005 and20.10.2Q05 by which recoverysou.ght to be made 

fron the pay of the applicants. Aggrieved by the sa ld action ofthe 

respondents, the appljcants .ave filed this applktibniseekig the 

ollowin relieJ: - 

"8.1 Set aside and quash the' impugned order No. 
II.27012/6/99-1 dated, 7 1 . October 2004, 
passed by the Director. (Police/Finance), 
Government of India, Ministr,' of Home Affairs, 
and: also order No. 11-2701216/2/699PF I/lI 

• 	 dated 61  October2005, and ordeNo., A- li -  
• 	 . 	2005/MED:II (MHA 	daLed 20/10/2005 

(anneure -IV, V.and VII to' this app1ication) 
and 

• 	8.2 Direct, the respon4ents to cnUñue to pay the 
nursing allowances to the applicants © Rs. 
1600 per month es pr order dated 9-11-2000 
and,1O-1l-2000; and S  



8 3 Giant the costi of this application in favoul of 
the applicants and against the Fespon,dents. 

and 

8.4 
Tograilt such further or other reliefs.aS this 

Hon'ble Tribunl •  may deem fit, proper and 
necssarY in theinterestS of justice and in the 

circumSt8Ces àfth case." 

2. 	So Mr as the facts of the case are concerned, the 

appliantSs 11 i number, are serVing as non-combatise.8 nursing 

	

tal ID 	
, located at Group Centre Guwahati 

persoInel in Base Hospi  

Central Reserve Police Force. Their contention is that they are 

entitled to get efl the benefits nnd llqvaFcs 
I- 

t) 	veiPifleit }ialb 	
iviceS On the basis of the 

,,ecornme1)dati0hi of the 5th Cenal PayCommissbofi the -esident of 
/ .. 	 . 

Q 1nia was pleased to sancioñ the enhancen ent of nursing 
. allowance 

4m Rs.. 3001- per nonth to Rs. '1600/- per months to: all nursing 

_._2- personnel workwg in the Central Government Hospital with effect 

from 15.07.998 (MneUre -1). Vide order dated 09.11.2000 the 

COiflpele])t autholitY 
passed order granbfl9 payment of nuisiflg 

allow
he Cenal Reserv 

flCe to nuxsiflg personnel in t 	
POCe. Force on 

the scale admiSil)le to Central Health Services nursing persnflel.aS 

indicated therein. Th Director (Medical)1 Cntral Reserve Police 

Force vide 

Ctral Reserve, 	 -

serg jn 	. 	nb3 Health ServiceS As per the said letter, the 

ursug allowance payable to the Nursing Fersonpel of the Centrl 

Reserve Police Force woul4 be Rs. 300/- per month with efecL from 

i< 
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: 
01.08,1997 and Rs. 16001- per month with effect from 15.07.1998. 

(Annexure - lii). Thereafter, the respondents have been continuously 

paying the 11111.3jilg allowance © Rs. 1600/- per month to all the 

nursinj per'onnel including the applicants herein till November 2005 

in tel-n)s of the aforesaid letter. Surprisingly, nUrsing aliowances were 

rCVSed from the existing rate of "Rs. 1.50/- p.m." to "R.300/- p.m." 

with eftect from 01.08.1997 as per letter dated 07.10.2004 (Annexure 

- 1\0, which is under challenge. Tnei-e is no whisi-ei about the earlier 

revision dated 09.11.2000. The applicants were nevr informed about 

the letter dated 07.10.2004. Now attempt is made 'to reduce the 

nursing ahlwance from R... 16001- to }. 3001- per month. 

The respondents have tiled •a detailed reply statement 

ontending that on the basis of the 	Centra Pay, Commission 

j . 	r.eominendation, Government of India, Ministry of. Health & Family 

'.' e)fare (Department of Halth) vide their O.M. No. Z.28015186197.N 
'tIJpVlr 

,.:dated' 2.07.1999. enhan,de.d the nursing allowance from the existing 

atc of its 00/- per month to Rs 1600/- pet month to all the nuising 

personnel working in' Central Government Hospitals with effect from 

15.07.1998. Other allowances, viz. uniform allowanç'ând washing 
'.. 

allowance were also revised by the Government of India with effect 

from 15.07.1998 @Rs. 3,000/- p.a. and Rs,'1:50/- per month 

respect:ively. The Government of india, Ministry of Home Affairs vide 

their OJvL No. 27012/b/9-PF.1/1.i dcted 09.11.2000 conveyed the 

decision for payment of nursing allowance; washiig allowance an'd 

uniform allowance to nursing personnel of Centrl Reserve Police 

Force on the scale admissible to Central Health Services nursing 

personnel, which was @Rs.300/- per month iith effect from 

Ui .03.1997 and Rs. 16001- per month with effect froin'15.07.1998 and 



I 
T/f 
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sanction was conveyed vile Ministry of .  Home Affairs O.M. dated 

07.10.2004 in respect of nursing personnel :inthe CenLra Police 

Forces on admissible to Central Health Service persoilne]. On receipt 

of the said instructions, vide order dated. 09.02.2005 initiaLed the case 

for revision of nursing allowance @Rs; 300/- per month with effect 

from 01.08.1997 and Rs. 1600/- per month with effect from 

1507 199{J instead of Bs 3001- in accoidance with the O.M.dated 

0911 2000 In thin, the Ministiy of, Home Aftasis vide O.M.dated 

06.10.2005 clarified. that.nursing allowances have been revised to Bi 

3OO/fpra11. Cenal Pplice Forpes. Since, the rates of Rs. 300/- per 

month are applicabefOrflUrSinU personnel of all CPFs including 

'jtVe .  CRPF with oflect from 07 102004, the amount paid in excess of P.s 

3001- per month to nursing personnel beyond 07.10.2004 is to be 

J iecoveted The iates of nwswa allowajire have been ievised as a 

Qjcv to hrinc uniforrni amongst the Central Police Forcésas well 

as_ntral Heiith Services DerSOnflel. 

Heard Mr C. Choudhury, . learned consèl for the 

ap1))iCaflLS and Ms. U. Des, learned Addi. C.G.S.C. for the respondénts 

. Learned counsel for the parties has tak!1 my attenton to. 

the pleadings and rnateals piaced on iecotd Leaxned counsel foi the u  

appicanlS aigued Ch at the appucants were working as non 

combatised nuising peisonnel in the Cential Reseive Police Force has 

Seivices peisonnel and considering equaled with the Cential Health  

the said ,contthition the respondents had already, passed the order 

date.d 09 11 2000 enhancing the nuisrng allowances from Rs 300/- Lo 

Rs 1600/ per month with effect horn 1507 1998 Leained counsel 

for the respondents1 on the other hand, persuasively argued that the 

I 
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impugned order has been introduced to maintain uniformity amongst 

the Central Police Forces personnel .including Central Reserve Police 

Force personnel. The applicants were working in the Central Reserve 

Police Force cannot be considered otherwise. They are equated with 

DSF/ITBP/CISF/SSB, Assrn Rifles etc and theiefoie, this allowance 

ha been revised to Rs. 300/- per month with effecfrdJ) 01.08.1997. 

I 

5. 	1 have given die r.onsideration to the arguments, 

pleadings aid materials placed on record. It is admitted fact that the 

applRaflts are working as noncornbatised nurshg personnel in the 

Central Reserve Police Force and they have been agitated their case 

before the various Courts including the High Court of Judicature, 

Andhra Pradesh in Writ Petition No. 15637 of 1999 and on 19.04.2090 

the Hon'ble Andhra High Court considered the case of the applicant 

on the same issue and the prayer of the applicnLs Was to give the 

Nursing Allowance Rs. 300/- p.m. w.e.f. 01.08.1997 and Ps. 1600/- 

\ 

I 
/- 

w.e.f. 15.07.1998 to the nursing staff. working.in  the Central 

Goveniinent Hospitals. The relevant, portion 6f the order of the 

Hon ble High Court is quoted below for better illustration: - 

.' "The petitioners who are.'14 jn iuimber and 
working as nursing staff j fl  various èategcrieS 
in the hdspals attached: to CRPF Hospitals 
which comes under the 1urview of Ministry of 
Health and Family Welfar, filed this writ 
petition seeking Writ of Mandamus directhg. 
the respondents to pay nursing allowance 

• @Rs. 300/- per month with effect from 1-8-
1997, Rs. 1600/- per month, with effect from 
15-7-1998, uniform allofrance © Rs. .3000/-
per annum with effect from 1-8-1997 and 
washIng allowance @Rs. 150/- per month with 
effect from 1-8-1997 and also to pay interest 
on the arrears due tothem. 

it is pe'Linefit to I iioe that the Vth paY 
revision commission vas constituted to 
considei all the aspecs iicluding grant of 

'H 
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nursing allowance, uniform allowance and 
washing allowance as prayed in this writ 
petitIon. The said commission also submitted 
its report to the Government. The Government 
though accepted the recommendations of the 
pay revisiOn I corn mission with regard to the 
Central Government Hospitals employees, as 
far as the nursing staff working under CRPF 
hospitals are concerned, the matter. was 
preferred to the Ministry of Home Affairs for 
its decision. 

• 	The respondents in the counteraffidavit 
stated that a decision is yet to be taken by the 
Ministry of Home Affairs with regard to grant! 

•  sanction of revised rates of various allowances 
to the nursing/otbr para medical staff 
attached tothe CRPF hospItals.lt Is therefore, 
stated that the extra ordina1y j!risdiCti 0fl of 
this Court cannot be invoked in this casesince 
the matter is pending before the Government 
for its con sideration. 

Since a decision has to be taken by the,, 
Ministry of Home Affairs and the same is 
pending from 1988 onwardsin the facts and 
cIrcumstances of the case, I deem it just and 
proper. to direct the 

a decisljip ti,e 
!j)OSSiDJ. Dreferab)v within a period of three 

mQfliiSQm 
15 01 c1er. 

With the above direcElon, the writ 
petition jsdjpOd of. No cots" 

Obvioisly, the Hon'ble High Court did not enter intqta finding and 

e decision was to be taken bthe Ministry taken any decision since th  

of Home Affairs. Therefore, the Hon'ble High Court directed to take a 

dcision in the matter by the Respondents. Incidentally, the ajplicants 

in the instant application were in the party arrayed before the Hon'ble 

1-ugh CouiL as well. The Court has given direction to considei the case 

SinCC the mai±er is pending before the Ministry of Home Affairs. The 

Hon'ble High Court also directed totke an appropriate dcion 

considering, the case of the applicants and in furtheranCe,.P1'QhabY 
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the annexurct -  Ii oider daid 	200C has been passed by.Lhe. 

esponden ts, which is quoted beio: - 

I 	 - 

Director General, 
Central Reserve Police force, 
OGO Complex, Lochi Road, 
New Delhi. 

Subject* 	Enhancement in rate of Nursi 
llowance1 washing allowance and 

Uniform &lowance. 

Sir, 
p 

Sanction 	of 	the - 	competent 
• 

• authority is hereby conveyed to the payment of 
Nursing Allowance, washing Allowance and 
Uniform AUuw:ice to Nursing personneLQi 
QRPF  only on the scale. admissible to CHS. 

rsonnel as inds jt 	kipw - 

Noising 	AHowance 	@Rs 300/- 	p m 	w e f 

t 1897 ai'RS 	01' pm wet 178 

\., 	 J Uniform Alowance @ Rs. 3000/- p.a. w.e.f. 

Wahinj 	Al1owiice 	@Rs. 	150/- 	p.m. 	w.e.f. 

1.8.97 (urses). 

The 	adcfltiànal 	expenditure 	due 	to 

enhancement ui the above allowance will be 
met by CPIPF from out of their sanctioned 

budget grant. 

This issues with the 'apiróvalof Ministry 
of Finance vide their L.D. No. 11.0 1 3/E-IV/2 000 
dated 30.10.2000 and IFD vide th'ir letter Dy. 
No. 301 6/DFA(1-)/2000 dated 1.11.2000." 

The aforesaid letter dated i'.1 I .2U00 indicates two things, i.e., 

nursing allowance has been fixed @Rs. cv- p.ni. we.f. 01.08.1997 

and Rs. l.00J- p.m. w.e.f. 15.0 77 .19 and this order particularly 

meant for riu ing personnl of CRF as pr with CHS personnel. It 

was also made clear that the revised rate has beengranted to such 

personnel admissible o CiS sonnel. The very contention of the 
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respondents in granting such bnefits to equate with the CHS 

personnel was taken consàiouSlY and with due a1)pliCabOfl'Of mind by 

virtue of the annexure - I order. According to the appliants1 they,  

have been receiving the said allowance LIII the annexure - IV ordeP 

datedO7i.O2OO4 has been passed by the respondents, whIch is  

quotedb&ow: - 

"To 
DGs BSF/CRPF[1TBP/cISF/B' 
Assam Rifles 

.7 

.71 

Qt1rh 	Revisiofl 	of 	rate 	Nursing 

	

tWC 	 I 	
Allowances, Uniform Allowances Se 

4, 	
and washing Allowances to the 
Nursing personnel of. Cenbal 

(4 	) 	
Police Foices 

Sir, 

GUY 
The proposal for revision of rates of 

various allowances in respect of 1ursing 
personnel in Central Police Forces as 
admissible to CHSS personnel 1has been 
considered in consultation with Ministry of 
Finance. The undersigned is directed to 
convey the saicLIon of the President

• 
 for 

reised.rats of following allowances.:-.  



2. 	The allowances shall beádmissible 
subject to the following conditions - 

(i) 	Nurhig Personnel who are serving in 
dispensaries/hospitals without any in-patient 
facility are not entitled for Nursing 
Allowances. 

• 	 (ii) The Allowance shall be admissible to 
those NursingfPara Medic personnel whose 
service conditicms are similar to those 

- 

	

	 personnel working in analogous posts in CHS 
dispensaries. 

-,- 

\ 	 3. 	This issues with the approval of Ministry 

\ 	1 	of Finance Deiartment of Expenditure vide 
o 	 their I.D. No. 495 1,'EJV/04 dated 07.10.2004 

J 	 and lntegrat:ed Fin.;ce Division of this 
Ministry vide their Dy. No. 2407/AS&FA(fl)/04 
dated 30.2004.' 

7. 	Though the learned counsel for the respoiidents argued 
........... 

that this order has been issued to brine the uniformity" amongst the 

nursing persoime.l of' Central Police Force 'Personnel cluding the 

CenLi's esrve Police ior.ce, nothing has been mentioned of the 

earlier order, wherein ben1ts has already been granted to the 

Central Reserve Police Forces in equation with CHS Personnel. The 

applicants are drawing Rs. 16001- per month as nursing allowance 

•  with effect from '1 5.07.1999 and the, rate was revised to Rs. 300/- per 

mOnth no i eason has been givi Ii ith'ei in the said letteiSor no 

materinls placed on record 't(j show that as to why the d4lowance of Rs. 

16301- per month should be reduced s:i 1a as the applicants are 

concerned. '."he ccntsting cse of th learned counsel for the 

applicant is that similarly sftunted nursing personnel of the Central 

Health Services are drawingCu) Ps. 16001- per month with effect.from 

15.07.1999 as nursing allowaice. The factual case being so since the 

applicants Ere enjoying higher n':rsinq allowance in furtherance of 

filing Coiut case, no reduction on the same Is justified.'The right of 
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1 the appiieahts hc become finai and no reason has been given to 

revise. Ue s3me. The Ap . Court io did not entertain the Special 

Leavo Petition Beneit/r/t which has become finallciystahsed 

annot be withdrawn without cogent and justiflabl reaon. 

8 	Mm envel, no notice was given to the applicants befoic the 

benefit was WlLhdlaWfl which is pei se illegal, pnoi oppoitunity 

should have been givei. {Refere.nce. (i). 1994 5CC (L&S) 1320; 

Bhaiwnn Ehu1da Vs. U.OJ. & Ors. (ii) JT 2002 SJSC 189, State of 

Haryana Vs. Haryana Civil Secretariat Staff Association (Recovery 

without notice not dlowed)}. 

circumstanCes, the impugned order annexure 1V 

d ated 07i 0.2004; so far i:h applicants are concerned, will not 

stand in fts )egs. Therefore, the order is set aside to that extent. it is. 

further directed that since the earlier order dated 09.112000 

(annexure - 11) is still governing field, the. ap)icanis are entitled to 

get the said allowance as Ier the said order. The recovery made, if 

any, and the benefit of the said orde1 will be restoi -ed (without 

ijiterest). 

The O.A. is allowed with the observations made abve. In 

the circumsLnc.es no order as to costs. 

s/ 	i*ifrnm 

,q\ 	• 

1 
0of AppltCatlQn 

1mb! 	GUP 	
: : 

' Arti fiea to be true copy 

87i 
Sccuon Ofth 	) 

C.A. T. (h 


